
CENTRAL ADMINISTRATIVE TRIBPIftL, JABALPUR BENCH# JABALPUR 

O riginal A p p lica tion  Up. 488 of  2004 

Jabalpur# t h is  the 24th day o f June, 2004
I .

H on'ble S hri M.P* Singh, V ice Chairman 
H on'ble Shri Madan Mohan, J u d ic ia l Menber

Morsingh Rajput, S /o .  B h aiyala l Rajput,
Aged 36 years# R/o. V illa g e  Kandai Khurd,
P ost Chandaun, P .S . Rarrpur Gurra,
T eh sil I t a r s i ,  D is t r ic t  Hoshangabad. • • •  A pplicant

(By Advocate -  Shri R.K. Thakur)

-V. SL S J I

1. Union o f  In d ia , 
through th e  S ecretary ,
Government of In d ia ,
M inistry of Defence,
New D elh i.

2* General Manager, Ordnance Factory  
I t a r s i ,  Through Works Manager 
A dm inistration , Ordnance F actory,
I t a r s i ,  D is t t .  Hoshangabad (Mp).

3 . C o lle c to r , Hoshangabad,
D is t t .  Hoshangabad, (MP). . . .  Respondents

O R D E R  (Oral)

By M»P. Sincrh, V ice Chairman -

By f i l in g  t h is  O riginal A p p lica tion  the a p p lican t has

claim ed the fo llow in g  main r e l i e f  ?

" ( i )  to  command the respondents to  co n sid er  the  
case of th e  ap p lican t for g iv in g  appointment as Fireman 
Grade-II in  Ctdnance Factory, I t a r s i  -  Respondent Mo.
2, in  th e  ends o f  ju s t ic e ."

2 . The b r ie f  fa c ts  o f  the case are th a t  the a p p lican t  

has applied  for the p o s t  o f  Fireman Grade-II in  Ordnance 

Factory, I t a r s i ,  in  view o f  a iadvertisem ent issu ed  by the 

Government of India, M inistry o f  D efence, Ordnance Factory, 

I t a r s i  (MP). The respondents have not y e t  taken any d ec is io n  

on th e  a p p lica tio n  o f  the applicant* Hence he has f i le d  

t h i s  O riginal A pp lication  cla im ing the a fo resa id  r e l i e f .

Heard the learned counsel for  th e  a p p lica n t.



* 2 *

4 . In the fa c ts  and circum stances o f  th e  case# we deem i t

appropriate to  d ir e c t  the applicant to  f i l e  a representation

w ith  regard to  h is  a p p lica tio n  for  th e  p o st  o f  fireman

G rade-II to  th e respondents w ith in  15 days from the date o f

r e c e ip t  of copy o f  t h is  order* We do so  accord in g ly . I f  the

ap p lican t co n p lie s  with th is#  th e  respondents are fu rth er

d ire c ted  to  take a d e c is io n  on h is  rep resen ta tion  by p a ssin g

a speaking# d e ta ile d  and reasoned order w ith in  a p eriod  o f

two months from th e date o f  r e c e ip t  o f  such rep resen ta tion

from th e  applicant* The app licant i s  a lso  d irected  to  send 
alongwith th e  copy o f the OA

a copy o f  t h is  orderZwithin 15 days t o  the respondents.

5. Accordingly# the O riginal A p p lica tion  stands d isposed  

o f  a t  the adm ission s ta g e  i t s e l f *

J u d ic ia l Member
(M.P. Singh) 

V ice Chairman

"SA"
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